Annexure R3(c)

CENTRAL POLLUTION CONTROL gOARD
DELHI 140 032

8-13011/1/2019-20/AQM |
0RVN2-\0 %
- OFFICEmORANDUM

January 07, 2020

Sub: Guidelines for Setting Up of New Petrol Pumps in Complianceé of Hon'ble NGT order
dated January 18, 2019 in OA No. B612019: Gyanprakhash@ P2PP" Singh vs Go! & O'°

-regarding.

Hon'ble National Green Tribunal, vide order dated January 2019 0A No,
86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors directe Central Polluto”
Control Board and MoPNG Lo look into the issue of setting up of 1arge aumber of Per ol
pumps in the country and-directed that appropriate guidelines pe issued by the Central
Pollution Control Board in exercise of statutory power.

¢ NEERI, 1P,

An Expert Committee comprising of members from T Kanpur.
TERI. MoPNG and CPCB was constituted to frame Guidelines for setting upP of new
Petrol Pumps including siting criteria and pollution prevention and control measures

The giuidelines were placed in public domain and
estions/ob]eclions were invited from public and concern stakeholder

comments/sugg
ideline have been finalised.

and these were reviewed and gu

The final Guidelines prepared b
imp!crnenlati-or\ by concerned stakeholders.

the approva’ of the Competent puthority.
S
=
_//

(V.K. Shukla)
Additional Director, AQM Div.

y Expert Committee are hereby circulated for
These guidelines are hereby issued with

Encl.: As Above /Mj/
To. ﬁ /\?‘)
| o

1 Asper List Enclosed

Copy to:
1. Joint Secretary

CP Division
Ministry of Environment, Forest and Climate Change

\ndira Paryavaran Bhavan,
Jorbagh Road. New Dethi - 110 003 3
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GUIDELINES FOR SETTING UP OF NEW PET ROL PUMPS 32

om fuel filling operations at

A Containment and treatment of spillages fr

petrol pumps:
waler 1able 1€ groundwaler

1 Petrol pumps located in areas wilh high groundwate
levels less than 04 meters shall Nave secondary containment by ¥ay of double
minimizé groundwaler and

walled tanks or concrete protection walls so as 10
soil contamination. It shall b& e responsibilty Of OMC to properly gel
measured groundwater evel at the sit¢ © etrol Pump.and ensure
implementation of these adequate protection measures fof su'ch sites. Details
of measures taken by Oil Marketing Company shall be placed in public domain
and in case of contradictory view, view of State/ Central Ground Waler Board/
Authority will prevail.
s shall have underg pove ground tank and its
onents such as pipes. lexible connectors, pumps, fittings etc.
|eaks due {0 corrosion by adopting materials (HDPE/ Mild Steel
ed profective coating. 8s applicable. duly approved by PESO.

round tanks/ 3

2. Alinew retail outlet
ancillary comp
protected from

etc.) with requir
Lube Oil (more than 1 barrel-165

MC shalt report to State Pollution
r intimation to CFCB

Petral, Diesel,
concerned Ol
ict Administration unde

 leakage! spillage of
fueling station,
PESO and Distr
oceurrence.

3. Any majo
litres) occurs at
Control Board,
within 24 hours of

rground storage tank (UST) and its ancilfary

hall be stopped immediately and not be resumed till corrective
ain and stop |eakage/ spillages are implemented 10 the

rned SPCB.

Operation of concerned unde!

components s

measures 10 cont
satisfaction of PESO and conce

mpensation (imposed by
damage (depending on
site remediation.
e assessment and
| experience of 5
d for cleaning

for Environmental Co

oMmcCs will be held liable
ment of environmental

SPCBs/PCCs) and assess
extent of contamination in soil and groundwater) and

Consultant/ Expert agency appointed by OMCs for damag
site remediation shall have minimum national/ internationa
years in this field. Various approved methods shall be considere

underground contaminants.

4. All DU
| DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if its

level in customer fuel tank reaches full capacity

ng unils 10 reduce

5. ;
Breakaways lo be installed for all the hoses of dispensi
h nozzte still in the

spillage in the event of
cust i :
fueling position. omer vehicles moves away Wit
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: e installed for all
6. Single/ double plane swivel with breakaway coupling Shh("‘;” rt;fueling s thal it
the dispensing units for better posilioning of nozzle whi
does not fall off accidently.

) , ; installed with shear
7. In pressurized dispensalion, all dispensing units shall bi accidental knocking
valves 1o cul the fuel flow from pipe line immediately upo
of dispensing units from its position.

) to installed
8. In pressurized system all Submersible Turbine PumPS (STPSé?Z shall stop
with line leak deleclors and in the event of pipeline leaks

pPumping fuel from underground tanks.

9. Emergency Stop button switch shal be provided on the Multi-Product Dispenser
(MPD) to stop the dispensation in case of emergency.

10. Automation System shall be instafled at all new retail outlets to alert in case of
tank leak by way of aulo gauging system approved by PESO.

11, All Retaij Outlets shall provide overfill alarm through automation.

12.Measures for spill containment in fill point chambers and forecourt area shall be
implemented as prescribed by PESO.

2. Manual gauging shall be done ance in amonth and Compare the
Automatic Tank Gauging for accuracy.

sSame with

IR e i T SR
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¢. Policy t

¢ OMCs will be held liable for Environmental compensalion (imposeq 1y
SPCBs/PCCs) and assessment of enviroﬂme”lal damage (dcpcﬂd,ng
on extent of contaminalion in soi and groundwaten) and s
remediation. Consultaut/ Expert 39€ncY appointcd by OMCs for
damage assessment and site remediatio” s.hall have minimum
national/ international experience of 05 years " this field. Various
approved methods shall be considered for cleaning Undergrolm(}
contaminanis’

d. Operation of Un and ils ancill_afy components shall not
be resumed till correctiv ures lo contain and stop leakages are
implemented to the satis ESO and concerned SPCB

anks and pipelines

derground tank
e meas
faction of P’

shall be subjected to test for leaks

4. Al underground t

every 7 years.
4 disposal of sludge removed from

owards Treatment an
uring cleaning:

d dispos€
Rules. 2

underground tanks d
d as per Rule 8 of Hazardous Waste

Sludge shall be collected, stored an
016 and amendments thereof and

(Management and Transboundary)
records shall be maintained-

maintenance of Vapour Recovery System:

D. Installation, Operation and
ential of 300KL MS per month and
n more than 1 fakh will be provided with
he time of sale of MS touch 300 KL. In
S, Environment Compensation will be
f VRS and this will further

ts set up with sale pot

with populatio
e functional by t
of VR
valent to the cost 0
iod of non-compliance.

1. All new retail outlel
setting up in cities
VRS. VRS should b
case of failuré of instaliation
levied by spCBs/ PCCs equi
increase proportionate to the perl

t up in cities having population more than 10 lakh
of 100 KL MS per month will be provided with VRS.
months from the day of sale of
llation of VRS, Environment

quivalent to the cost of VRS
ompliance.

w retail oullet sé
ntial
lled within a period 03
e of failure of insta

d by SPCBs/ PCCse
portionate to the period of non-C

2. Any ne
and having sale pote
VRS should be insta
MS touch 100 KL. In cas
Compensation will be levie
and this will further increase pro

3. in case of Stage Il VRS, nozzle shall be provided with flexible cover flap or,

other alternative system for proper covering of filling fank and (herefore

proper recovery of vapors.

led VRS. They havo to maintain

4. OMCs are responsible for maintaining instal
ped by l.egal Metrology.

periodic inspections for A/L regutator as prescri
Proper record shall be maintained.
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than 300 KL/ month and more than

by OMCs once in two years through E(P)Act, 1986 approved labs for the

following parameters from the nearest source and report submitted to

SPCB:
e e e T .
| sr.No. | Parameter Permissible Limit

( {
| e e e _
[ [TFotal petroleum hydrocarbons 600pg/!
|
o [ el TVTT
2. BTEX i Benzene- 950pg/l
i, Toluene- 300ug/!

‘ |
‘ [ iii.  Xylenes-
! | a. o-xylene- 350pg/!
| | b. m & p- xylene- 200ug/!
3 } Ethanol - Ja00mgl
i 4. 'lrMethlee_ﬁié})iBﬁy[ Ether 13pugll e
’ |
e T T
’ HY

_ Working of dispenser $

~ Work zone

Ground water and

hall be interlinked wilh VRtsorf:{;Son'?g Online
system shall bedeveloped within 06 months {0 momshall besaot ope@hon
of VRS. In case of non-operation of VRS, the sam: bt i !U omatically
reported 0 concerned omC. VRS shall vbe 2 rrxo:? ili . Ohloperatlon
\mmediately within 24 frs and in any ¢as€ witin 72 agng;ﬂ lCh,s.a(e o
MS shall be stopped from he fueling station propef records 0 operalion of

VRS shall be maintained.
ene shall be conducted by

ore than 300 KL/ month and more than 10
E(P)Act, 1986 approved labs once In @
(Tirne-Weighted Average) and
ot study shall be conducled
toring of VOCs

monitoring for Total VOC and BenZ

mps selling M
first phase) by
OSHA norms
B. In addition, pi
for online moni

OMCs for petrol pu
lakh populalion fin
year to check compliance with
report shall be submitted to spPC
by OMCs through expert institutions
hin petrol pump selling more

toring wit
| be conducted

soil quality moni
10 lakh population shal

Enforcement agencies includi g P ect sa ples n
nf mer udi SPCB can co i
: .y I les in and around pethl
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. I
I©. Measures for protection of Worker's Health !
1. All workers €ngaged at rel

dealers shall Implement {h

labor taws.

ail outlels may be covered under 51 GMC
e personal prolective equipmenl (P11:) i presr

2. IEC (Information Education Communicalion) activilies should he organizcd

by OMC dealers for workers al regular inlervals in order to sensilize: therm
about harmful impacts of VOC emissions.

G. Audit of all protection measures and monitoring system implemented at

petrol pumps: -

PESO shall conduct audit of tanks and fuel equipment including pipes, overfill
protection equipment and alarm system on annual bzsis and mainlain records.

~

1. Siting criteria of Retail Qutlets:

In case of siting criteria for petrol pumps new Retail Outlets shall not be located
within a rddial distance of 50 meters (from fill point/ dispensing units’ vent pipe
whichever is ne::rest) from schools,” hospitals (10 beds and above) and
residential areas designated as per local laws. In case of constraints in
providing 50 meters distance, the retail outlet shall implement additional safety
measures as prescribed by PESO. In no case the distance between new retail
outlet from schools, hospitals (10 beds and above) and residential area
designated as per local laws shall be less than 30 meters. No high tension line
shalt pass over the retail outlet.

These guidelines are supplementary to all existing relevant Rules, Guidelines,
. Orders elc.

f the
This Is the trus Photostat copy O
m‘ferred to and marked as axhibit.P. ;
___inthe wril patition
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